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W:der N,G8 Lte 	C8.5.2QQ2 

HerdNr.y.Ten,L 	med C un Se 1 £ r 

the Ap1icnt and iIr.A.K.o 	,imned Senir Stnd.in 

unse1 f.r the Resp3n6er1ts 	. have filed cuntr 

lu this cse. The Appiiciint, 	hviny faced Lh 

i::tiren&ic n LJce/rce 	under Ann exure-1 dated 

'.33,10.1997, 	has 	filed th 	present 	rigin.1 

plictiri 	)fl 	12.01.1998. 	UndeL 	trin<ure-1 dtd 

06.10.19971 	the 	nt 	iìt imLd by 	the 

spndents 	t.h.t his dat(--- 	if birr.h b.iFig 	15.01.1933 

th 	Ap1io 	is to 	retire/face su9erannutjOn 

:n 	14.01.1993 fr.)m the pst of 	 of 

3iehesar 	mancn 	st Jffice in 	CC:)Uflt with 

13al1ipda Sub-Post Office under 3.rhampur Heed 

Past 3ffie. 	it is the case of ch& 	1)1ican1k--, 	as 

made out in this Original App1iaatin, 	that his 	' 

dite 	of birth is n:it 15.01.1933, 	but the 	same is 

15.01.1934. 	In support if his said grievances, 

the Applicant has placed on record Annexure-2/1 

dued 29.11.1997; which is a Duplicate £iansfer 

Certifi.:ate 	1 	jld. 	l'.C.No.214 of Jook N1-3.3 	Df 

Ge 	rge. V. High 	ch.oi 	t Ganjam. 	In the 	sai(f, 

rnnexure2/1, 	it hs been disc1ed thL the date 

f 3jrth )f ore 3haskar 3isyi, 	son 	)f Kalu 3is3yi 

is 15.01.1934. 	The 	np1ic ant has placed 	rn record 

certain dicument5 under Annexure3 series t 	show 

that his date. f birth was noted t 	be 15.01.1934. 

\hi1 	these two documents coulc n:: eenerate much 

cnfidence t 	be accepted, the Rcspondents hv 

oitced 	n record two d.cuments enclosed to their 

cuntr as inneures r./1 and R/2. 	Annexure-R/1 to 

he cunte.r is 	descriptive par.icu14rs 	iflbain:d 

y th Respndents fr the last 53 years whe'reir 
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Lhe AplicanL has signed ..n 22nd 	:ci1, 1952 

co isc1sirig his date f birth c' b 15.01.1933. 

Under inxure-/2 also the date 	f birth if 

che Appliont hs been recirded tj be 15.01.1933. 

hese two yr-1d dic ens, filed as 

-nnexure-/1 and Ann xure -R/2, Gene rate full 

rfidenc and it is nT thS case- if the 

ApplicanL that these tw douments aiTe anywhere. 

nt t 	be relied up- n. It is alsr nt the 

f the Applicant that at any pDirt .-)f 

time, subsequent t: bh& drawal i the d-unnts 

under nneure-R/1 and nnexure-R/2, the  

Jth.)rjties cnsidered tri rnat.ter and 

)nsciuus]y cecided 	to make any orrctin 

.f thc date of birth f the Applicant from 

15.01.1933 to 15.01.1934. Law is well seLtied 

tht joc should nt be all:wed to change his 

dce )f birth (as rcrded 	the. service 

a the fag end oi: his employment. 

Therefore, the oelated attempt f the kJplicant) 

lirg after rec it if Lhe reti remnt nitic 

under undeL Anrexire-1) for correcti n f his 

date of birth frrn 15.01.1933 to 15.01.1934 

Ls ere.tt of any merit and, as a consequence, 

this iriginal Apb1icatin is dismissed. Hwever, 

there- shall b fl 	rder as to C.)sts. 
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